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PIYUSH GOYAL

MESSAGE

I am delighted to share my thoughts on the occasion of this year’s “World Intellectual
Property Day’ which has the theme of “Women in IP, Accelerating Innovation and Creativity:
This theme is particularly significant for India as it has moved from women development to
women-led development. Women today are at the forefront of innovation and are contributing
significantly to job creation, economic growth, and technological advancement.

Under the dynamic leadership of Hon’ble Prime Minister Shri Narendra Modi, The
Government of India recognises the importance of protecting and promoting intellectual
property (IP) rights and has undertaken a series of steps to strengthen India’s IP regime. This
includes the launch of the National Intellectual Property Rights Policy in 2016 and the recently
introduced Jan Vishwas Bill to enhance the Ease of Living and Ease of Doing Business in India
amongst others.

India has made considerable progress in building a robust IP ecosystem that includes
establishment of specialized IP courts, implementation of online filing systems, and the
expansion of IP education and awareness programs. India’s massive gains in the Global
Innovation Index (GII) point to its improved IP ecosystem and we further aim at being in
a leading position in the GII. Collective efforts of government, academia, industry, legal
fraternity and technology ecosystem are all aiding India to move closer to achieving this goal.

The Ministry of Commerce and Industry remains committed to increase transparency,
integrity, efficiency and speed in India’s IP ecosystem and streamlining of patent offices and
processes. I urge all stakeholders to create a world where intellectual property is respected,
protected, and rewarded.

Piyush Goyal
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Homa CHRohtli
Judge
SUPREME COURT OF INDIA

1. On World IP Day, I extend my warmest greetings to all those who cherish, protect and promote
the power of innovation, ideas, and creativity. Intellectual property is the cornerstone of our modern
society. This is not just about recognizing and rewarding creativity, ingenuity and innovation. It is
essential for the growth and development of India, as it plays a crucial role in fostering economic
growth and development while safeguarding the interests of the inventors, authors, and creators.

2. The importance of protecting intellectual property has been acknowledged world wide.
We must recognise the significant role played by intellectual property rights in the development of
our nation. India, one of the world’s fastest-growing economies, is at the forefront of technological
advancements. The Indian judiciary has also been proactive in safeguarding the rights of creators and
innovators, thereby promoting innovation and creativity in the country. I must commned the initiative
taken by the Delhi High Court in establishing the first IP Division amongst the High Courts pan-India,
which is dedicated to exclusively adjudicate IPR cases. I am confident that this novel initiative would
propel India as the go-to jurisdiction for adjudication of disputes across multiple jurisdictions.

3. As stakeholders in the growth of India, we as a society, and more particularly, as a part of the
legal fraternity are committed to fostering an environment that encourages innovation and creativity
at every step. This includes ensuring that intellectual property rights are respected and enforced with
vigour. At the same time, one must remember to strike a balance between the interests of innovators and
creators and the overarching interest of the society and the community as a whole. In other words, the
benefits of innovation must be accessible to all, in particular, the developing nations, and intellectual
property rights should not become a barrier to progress.

4. On this World Intellectual Property Day, where the theme for this year is ‘Women and IP.
Accelerating innovation and creativity, let us celebrate the leadership qualities of Indian women in
driving the thrust of innovation and power of ideas in shaping a modern India. Empowering women in
intellectual property is not only a facet of social justice but a means to boost innovation and creativity.
By removing the hurdles faced by them and providing them adequate support, the potential of women
can be tapped effectively as creators and innovators, thereby accelerating advancement giving a fillip
to the fiscal development and contributing to the economic growth of the nation.

5. On this World IP Day, let us renew our commitment to fostering an ecosystem that stimulates
innovation, supports creativity and encourages progress while ensuring that the entire society can reap
the benefits of intellectual property.

[HIMA KOHLI]
JUDGE
SUPREME COURT OF INDIA
NEW DELHI
APRIL 19, 2023
B-1 Dr. Zakir Hussain Marg, Tel : 011-23382147
New Delhi-110 003. Email : ps.justicehimakohli@sci.nic.in
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Intellectual Property (IP) stands for creativity, innovativeness, and ingenuity. The
Intellectual Property Division of the Delhi High Court symbolises these values within the
Indian judiciary. It is a first of its kind framework evolved to exclusively adjudicate Intellectual
Property Disputes brought before the High Court. As I write to commemorate the completion
of first year of the IP Division on the occasion of ‘World IP Day, 2023’, 1 would like to commend
everyone who visualised and worked towards making the IP Division a ‘trademark’ of the Delhi
High Court.

A little over a year back, with the increasing number of trademark, and patent
litigations being filed, along with the abolition of the IPAB, the Delhi High Court led the way
by establishing the first Intellectual Property Division in India. In its one year of existence,
the Division has been instrumental in upholding and protecting IP Rights, and promoting a

vibrant IP adjudication ecosystem in India.

My experience as Chief Justice of this Court has shown me that a significant feature of
the Division is its ability to deal with varying kinds of matter such as Writ Petitions, Appeals,
Civil Revision Petitions, Civil Suits, Civil Original Petitions relating to Intellectual Property
Disputes, under one umbrella. The Division has brought jurisprudential coherence, clarity, and

consistency in IP jurisprudence.

It is envisioned that the IP Division will shape the legal landscape for Intellectual

Property in India in years to come.

(Satish Chandra Sharma)

13






